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IV THLE CINTRAL ADMIWiSTRATIVE IRT BUMAL, JODHPUR EBENCH,

T.,A.N0O,2167/86 Date of Order: Jan.07,1988

Kanhaiyalel eses.cetitioner

Mr.M.P.Sharma « s s AdVOCate for petitioner

>

Versus

Union of India & ors ««..Recspondents

lr.7.F.Soral . oo dvocate for rce=pondents,

L B

CORAM 2
Fon Mr,.B,S.S-ckhon- Vice Chairman

Hon Mr,5,2.Sinhvi- Adm.Member,

B«S. SEKHCON

Trir order will Aispose of plaintiff's
Application filed under CrAder VI Rule 17 of the Civil
Frocedure Code, The plairtiff has rcoquested for
inserting the following paragrarhs in the plaint by
anmendment:

(a) During the pendencY of the suvit, ﬂefendants
| prerared a scniority list No.E-lOBO/Q/l(Survey &
Cons, dated Mayrch 25, 1083 and the pleintiff was showr
at serial Wo,149 in that list as senior cler%, 'The
persons jurrior to him were promotad on ad hoc basis
but they were not entitled for such promotion. The
defendants caused great financial loss to the plaintiff
by mot considering his reprcsentations anA Aircriminated
his case.

(b) "The promotidn of junior persons on ad hoc

breis without considzrinc the care of plaintiff, ir void

and the plaintiff i- entitlcA for promotion with

.retrocpective effect, i.e. Ffrom the date his juniors
I

were promoted,”

Ve have heard argvments on the aforeraird

¢

application for amenment. The ameniment sought
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to amend the pPlaint as prayeq ' for
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(G.c.sl'nghvi-o (B.S,Sekhor,
Adm.Mgmber C Vice Chairman
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